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THE MINISTER OF LAW AND SOCIAL
WELFARE (SHRI GOVINDA MENON):
That order has been canéelled.

SHRI N. SHIVAPPA: 1 think it has
been stayed.

SHRI GOVINDA MENON: After
staying it has been cancelled.

SHRI N, SHIVAPPA: If it is cancelled,
well and good. I hope the governm=nt will
give a direction to their officers that here-
after such orders should not be issued very
arbitrarily in respect of these unfortunate
people.

15.00 hrs.

Now I have to give some suggestions with
regard to handicrafis. We have taken these
unfortunate illiterate people as fit for nothing.
Literacy and education are two different
things, according to great scientists. Our
forefathers, the Aryans who have come to
this country, they were not literate. They were

passing on information from mouth to mouth.

There is a Sanskrit sloka that they were
teaching things from mouth to mouth. That
was one type of education. Merely because
a man in India does not have any qualifi-
cations and he is not literate, it does not
mean that he is uneducated. He is educated
in the sense that he has not certain original
techniques with him. For example, the tribal
people in Nagaland, Manipur, Khasi and
Jaintia hills have a wonderful craft with them
of making certain things, certain small
things in the rural industries, which the
government and the department and the
society know. If they have been given the
incentive and impetus, the productive
capacity of the rural industries would have
improved. But that has not been done.

Now you have nationalised the banks.
You have ample money. You have suffi-
cient funds with you. have also a big slogan
that you are for the people. You can do any-
thing with that money. You can build the
nation in one day. You could build Rome
in one day. But will yoa build it at least
before 19727 Please do it earlier.

You say you are in favour of the poor
man. But let that sympathy not be as in the
case af co-operatives. In the case of the co-
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operatives, 234 per cent of the Central and
State funds have been misused by your own
representatives and their henchmen as favou-
ritism and things of that sort. Similarly
the funds of the banks should not be misused
by your henchmen and the colleagues of
the politicians. Let that money go to those
poor people who deserve it. These crafts
should be encouraged. These people should
be given all help. Let there be hostels for
men and women; let the money go to them.
Let there be a law which will give them pro-
tection. Let there be a law which will punish
those officials who oppress and suppress
these poor people.

Finally, T am sorry I have to make this
unfortunate remark that this service has
become a fertile field for political patronage,
corruption, favouritism and ruthless ex-
ploitation of the people for the various needs
of the political parties, including my party.
Do not encourage this kind of misuse and
exploitation of the unfortunate brothers. ~
Remember Bapuji; do not kill Bapuji and
his ideals.

15.05 hrs.

PERSONAL EXPLANATION BY
MEMBER
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DEMANDS FOR GRANTS, 1970-71
contd.

DEPARTMENT OF SoCIAL WELFARE—contd,

15.05 hrs,

SHRI A. K. KISKU (Jhargram): Mr,
Chairman, Sir, while approving of the demand
of the Social Welfare Department T would
like to express my greatest diw-satisfaction
and unhappiness of the affairs of this Depart-
ment. We are critically discussing the various
concessions, various facilities that have been
given to these downtrodden people, and on
this occasion 1 remember those great leaders
of our country who had fought for these
down-trodden people, like Dr. Ambedkar,
Shri Jaipal Singh and so on and so forth.

AN HON. MEMBER: He is gone.

-SHRI A. K. KISKU: Somebody was
just remarked that he is. gone. I would Like:



